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GOMUNDSTAATIVE TAL3UNAL
PRINCIPAL BENCH

NewDelhi, dated the lith May, 1994 -

: I'IO n’ ble Sh .5 ole

Membe r{:)

Hon'ble Smt, Lakshml vwaminathan, Membe £{J)

Shri ’Mlsqjh/i rs

1. Mahwisha Srivastava
WA/39, Vijay Vihar,
Uttam \Igga

" New De lh1—110059

2. Shyam Sud,
103_“ Humayn Pur,
ufdarj ung Sl ave,
New C2lhi— 110029

3. G“\/@t re: Grove r,
355D Mayur Vih ; ar,
NB % W ‘Je-ih’

4, Ram Singh, '

K 2/57, 284,

Ve st Sagar :’UT‘a New elhi

5. Sunita Sareen,

Ho. 239 Kali
\'2) N w Je1 hl

Bari Marg,

6, mita Das,
A= 1/ 207-B,L awrane Hovo
Ny D°lh1

7, Madhu Bal g
L/20, Vijay Nagar
Double owroﬁy,
New o 81 ni-110009

~

8, 5uman Gul ati,

L_J./24—d Kal_.-ll DDA Flats, -

I\EHL De1 (11
S, Sum'l Sandal,
WZ-2300, daj a Park,

Dha&ur Basti |
Jelhi~ 110034

2

xaj Pal Singh

1C.

2

Gautam Gali Part,

ector- IV/lLOu, uf\-PUJ_am Ne v Uell'"l ’

il.;',esh Singh Rawat,
D.6 Palika Ni was,
Lodhi Coloay, New Delhi_3

12,5ripal Singh
L4867/ V, :{.r\.PLm'sm

13.Tika Kam :
o/125,Thyaga Reja Nagar,
Lodni. Namr Newmelnl

Mo w Do lhl_ 99
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14.4lok Saxena,
B-970, Baba Kharek Singh Marg,
Ne w Uolh'l

15.Krishan Kumar
WZ.86, Tatar Pur,
Nc‘ 'JJ lhj.w.z.'?

1¢ ."‘ ramod Kishan Nigam,
1262,Pahari Imli Velhi

17.-jay Kegpoor
2763/ 1,Pespale Mahsdev Hauz Quazi,
Delhi=d

18, 5bhi e shwar Saxena,
J-6, Bhim magm_ bDis Flats,
Hauz Khas, Nz " Dé Lhiw 16

19.kepandra Pratap Mlxshr:’
m/G G/0 Pankaj Bhawan,
B.84, Post Office Lane
br).cn(a}_ PU.\., Da lhi=~ll.0092

20.Jal Prakash Saini
H NO e -}-AA/P V:Lll..oe K“‘h;'ko
(i‘ilrancclj 2.0, x\llpur,
Uelhi- 110036

21.41l Kumar Bais,
B*Z.?O, ball I\b 0.1_2,
Rame sh Park, Laxmi Nagar,
Delhi- 110092

22.Anup Kumer 3e
-
1N

w1V H.ND, 1183,
"R.K, Puram, w Pelhi .

c
By

E
New Delhi- 110 062

L 24.4] ay Kunar,

552, Kabul Nagar,
hanJ ra ~elhi

26 Yogende r Kumar :
Sac Jror,,..:[ H,i\b,944, R f\.ruram,
N: g ’391 rp :

27,Raje ev Kunar Srivastasva, 90,
Babha Kheram >ingh Marg,

N‘Bw' @_J_h_L ‘ '

3, atul Perihar,
C-3/181, Yanua Vihar,
Delhi

29.ashok Kumar Vy s

A.100, Gana sh'N agar,
3‘31['1.1_,

(None fOx the aypli aﬂ:ts )
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1, Tte Director Genmeral,
Joordarshan, Mandi Housee,
New D21hi :

2, Union of India{Service through the Secy.
Ministry of Information & Broadcasting
Shastri Bhawan, New Delhi

e +os Respondents:

(Sh. Madhzav Panikzr, consel for the re spondents)

ORIE R(QRAL )

(Hon'ble Shri S.& Adige, Member, (4) - -

None for the &dpplicant, even on the scond callas,

and after wating for Consicerable time. Shri Maihav Panikor,

leamed counsel for the respondents present,

In this application, M5 Manisha Srivastava

and B others, all of hhom are casual staff artists working

in the Dbordarshan,New Delhi have grayed that respondents

oo Aod
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be directed to treat them/-having been werking on #m® regul ar
) ’ AN

basis on thezir respectivwe posts from the dates &n vhich they
~ 1 N ' It A
have &een employed with the respondents, and grantlhim all
consequential benefits sdmissible to 'requl ar Yoordarshan
employee s,
. ™ 35 3 £
PR paragraph 4{vi) of the

¥ note fmem the/counter affidavit dated 30.2.9C

filed by the respondents, in vhich it has been stated that s

¢ o p L4 . )
scheme +tp regularise the services of Casual artists who are

. - . . i _ - -
working in Poordearshan for long time is unde r conside ration ¢of

Aol

e Goye oY : ;. o . _
the Gove rnment, The schemefd s perhgps een finglised since /i

(21

counter affidavit was filed,




‘of the schame

Under the circumstances,

e ‘5
nes Lo

responde

if not already consigere;l,in accordan

(/M
and pass a reasonad orc}e}y,‘ in resgect
A

of each of tne
the date of receipt of a2 ¢

A A

grie vance s survives thereafter, 1t
aise the same in accordance with law in the

.3:“.

proper forum , 1

This zpclic ation is

consice r the prayer, made
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if so advised.

dircct the
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;’57 /rjz\/;\ A i !
by the apolicants

\
with the provisions
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sorlicant; within a period of 3 months from

of this order, If any,

will be open to the

accordingly disposed of

with the direction given zbowve.
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(L ak shmi Swaminzthen)

Membe r{Judici al)

(3.8, &igé)
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